1 Insurance (Am
709 Bill

not accept the Rs. 1,80,00,000 for a
long period. That is not correct.
When the offer was made by Mr.
Dalmia for the first time, there was
some condition. Before that, there
were certain other persons who were
not concerned who made the offer.
But we could only deal with the
person who was the delinquent, and
when the offer was conditional, we
said that we could not accept it. The
moment we got an unconditional and
voluntary offer, we accepted ) it,
making it very clear that the criminal
liability, if established as a result of
the police investigation, would not be
affected thereby. Therefore, we have
taken the care to see that the inte-
rests of policy-holders are safeguard-
ed. 'If any interest is to be taken, we
will do that also. If on further
enquiry, the Administrator finds that
a certain further sum is due from
Mr. Dalmia, that will have to be
paid. For that also, we have taken
guarantees from three parties, as I
have mentioned earlier. Therefore,
the charge that the Government
rather hesitated to take this money
earlier and that the interests of the
policy-holders were not safeguarded
is absolutely baseless and unfounded.

‘With regard to the Tropical Insurance

Company and other companies, what-
ever funds are to be recovered, all
possible efforts will be made to
recover those funds that are due to
those insurance companies by the
delinquent persons. Uptill now there
were these difficulties; but now that
these difficulties are removed. I can
assure the House that wherever there
is any lapse, we will remove it with
the powers given to us.

[Mr DEPUTY-SPEAKRER in the Chair]

Mr. Deputy-Speaker: I hope there
are no amendments to the Bill.

Shri M. C. Shah: No, Sir. Thig is
the third reading.

Mr. Deputy-Speaker: 1 know it;
but I was asking it to decide whether
I should say that the Bill as amended
be passed. All right.
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The question is:
“That the Bill be passed.”
The motion was adopted.

DELHI (CONTROL OF BUILDING
OPERATIONS) BILL|

The Minister of Health (Rajkumari
Amrit Kaur): I beg to move":

“That the Bill to provide for
the control of building operations
in Delhi, be taken into consider-
ation.”

In doing so, in view of the fact
that six hours have been set aside
for the discussion of this Bill and
also in view of the nature of the
amendments that I have received, I
have a feeling that a certain amount
of confusion has arisen in the minds
of some of the Members as to what
this Bill really is. I would like to
make it perfectly clear that this Bill
is only a very small interim measure
to cope with the haphazard con-
struction that has been going on in
Delhi and the Health Ministry, in
particular, have been viewing it with
great alarm. At present there are so
many authorities who are concerned
with the administration of land in
the various sectors of Delhi. The re-
sult has been that it has never been
possible to take concerted and effective
action to tackle the housing problems
of Delhi in a methodical manner.
There used to be a master plan of
Delhi, but that has really been smash-
ed because of the way in which cons-
truction has been going on. There-
fore, in order that speedy and effi-
cient steps in this matter might be
taken. I myself proposed to the Cabi-
net that there should be a single
authority to deal with planning and
development of the urban areas of
Delhi in place of the existing numer-
oug authorities. The question of the
constitution of this authority has
been before this House. It has also
been accepted in principle by the
House and the Bill is now being
framed. I plead for understanding of
this Bill. In fact, this little Bill for

dation of the Pr

.Moved with the rec
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an interim authority actually says
that the new Development Authority
will come into being on the 1st Jan-
uary, 1957, so that this measure is
a short interim measure, as I have
said, brought into being simply to
stop a large number of haphazard
buildings that are spoiling the lay
out of Dethi and the proper growth
of Delhi

From the amendments that have
been sent to me......

Mr. Deputy-Speaker: Why is it con-
fined to four months?

Rajkumari Amrit Kaur: Up to 31-
12-56.

I would like to make it perfectly
clear that only such constructions as
are built without obtaining the per-
mission of the Authority after the
date of the Controlled Area Notifi-
cation which was very recent, Octo-
ber, 1955, may be demolished, if any-
body breaks the law. The Bill is not
going to apply to- buildings which
already exist and have been com-
pleted before the date of the Ordin-
ance, whether those buildings were
authorised or even unauthorised. This
Bill will not deal with them at all.

The Provisional Authority, con-
templated in this Bill, does not de-
velop and will not sell land; nor will
it undertake any slum clearnance. I
think, if these points are made quite
clear, the Members who have sent in
amendments will realise that the
points that they have raised, do not
really arise. All these measures will
eontinue to be carried out by the
Delhi Improvement Trust or any other
Authority to which the land belongs
until everything is replaced by the
proposed Dethi Development Authori-
ty. So I submit that all the points
that have today been raised may be
brought up when the Bill for appoint-
ment of the real Delhi Development
Authority comes up before the House.
In order mot to cramp the hands of
this Authority in the matter of any-
body disobeying the Ordinance since
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it was promulgated the other day,
that power naturally cannot be taken
away and should not be taken away
from the authority.

As far as the fulfilling directly or
indirectly the assurances that have
been given on a number of occasions
is concerned, that question also does
not arise. Because, whatever re-
glations are made by the Delhi De-
velopment Provincial Authority, these
relate to future developmental con-
struction of buildings and they do
not affect or attract any of the assur-
ances that have been given by the
Government so far. I think that
these points should have been under-
stood if the Bill had been properly
read or examined.

The rules regarding actual day to
day working of the Authority under
clause 19 will provide for any matter
as far as notice of 2 months, from
the receipt of application and things
like that are concerned. This
Authority will function up to 31st
December, 1956, only. I said, Jan-
uary 1957. Actually it is 31st Decem~
ber 1956. As regards appeals to High
Courts, etc., coming into the picture,
you know what they mean. They
will just fail because in such a short
time pothing is going to be done
which is going to affect anybody in
any adverse manner.

There was one amendment to omit
the words ‘other apparatus’. I would
like to make it clear to the Movers
of that amendment that ‘other appar-
atus’ refers to things like water
meters and things that have not been
mentioned  definitely. There are
water meters, electric meters and
various otber such operations which
sometimes require the carrying out of
one type of work or the other. The
words ‘other appardtus’ include these
small things and these naturally
should be exempted from the oper-
ation of thig Bill.

There is another amendment that
there may come on this Committee
two Members of Parliament elected
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from amongst themselves. I am per-
fectly willing to accept that sug-
gestion. If the M.P.s take an interest
in Delhi, I shall be only too happy to
welcome two Members of the Lok
Sabha. Another amendment hag also
been given by which two represen-
tatives, to be elected from amongst
themselves by the Members of the
Delhi Vidhan Sabha, are to be on
the Committee. As a matter of fact,
two representatives of the Delhi State
Government have already been in-
cluded, and they have been nominat-
ed by the Government. Should this
House wish that they should be nomi-
nated by the Delhi Vidhan Sabha? I
am even willing to accept that: but
not in addition to the two represen-
tatives of the State Government.
Either of these two will have to re-
main. One of them is a Member of
the Lok Sabha and the other is a
Minister of the present Delhi State
Government. If the House wishes
that two Members elected by the
Delhi Vidhan Sabha should be brought
in it will be in the place of the two
Members that are already there.

I wish to assure the House once
again as far as the Delhi Improve-
ment Trust is concerned because, I
know that the Members have a feel-
ing that the Improvement Trust has
done many things which it should not
have done and that it has demolished
buildings and not given alternative
accommodation etc. We have heard
this argument often. While I do not
plead that the Improvement Trust
has been an absolutely prefect body
and that it has not been guilty, as
every human being is, of certain sins
of omission and commission, I do
claim for the Improvement Trust
that it has never demolished build-
ings, it has never gone back on any
assurances that have been given and
that it has never asked the people in
the areas that it has cleared whether
they be slum areas or other areas, to
leave without giving them alternative
accommodafion, These assurances, as
far as the Improvement Trust is con-
cerned, do still exist and will con-
tinue to exist. -
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In view of what I have said, . I
hope that this Bill will not, as I hayve
said, take up more than half an hour
of the precious time of this House—
we have so much to do—and I do
sincerely hope that, in view of the
fact that this is only an Interim
Authority to prevent haphazard con-
structions, the House will agree to
the speedy passage of this Bill.

Shri Gidwand (Thana): Have T
rightly understood the hon. Minister
that this Bill will not apply to build-
ings constructed before this?

Rajkumari Amrit Kaur: No. It
will apply to future constructions be-
cause, if we allow buildings to go
on in the haphazard manner in which
they are going on,—I make no differ-
ence here Dbetween Government.
buildings and private buildings—
Delhi will be ruined unless we take:
matters in hand.

Shri Mohanlal Saksena (Lucknow
Distt. cum Bara Banki Distt): Have
I understood the hon. Minister cor-
rectly to say that even unauthorised
buildings which have been construct-
ed so far will not be interfered with?

Rajkumari Amrit Kaur: No. They
do not come within the purview of
this interim measure. I have accept-
ed two Members of the Lok Sabha on
the Committee; the Chairman of the
Delhi Municipality is there, the Chair-
man of the New Delhi Municipality
is there, two representatives of Delhi
will also be there. I think there will
be ample safeguards to see that
nothing is done that would upset any-
body.

Mr. Deputy-Speaker:
moved:

“That the Bill to provide for
the control of building operations
in Delhi, be taken into consider~
ation.”

Six hours have been allotted under
the impression that the scope of the
Bill would be very wide. The Bill,
as it says, will be alive for a year as.
a temporary measure. Apart from:
the Bill, if the Bill is not going to
affect any existing buildings, whether

Motion
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[Mr. Deputy-Speaker]
Jawfully erected with or without per-
Tission, and only future buildings
-will be regulated and the regular
permanent Authority will be con-
stituted later on, may I ask the House
‘whether we can reduce these six

Thours to two hours or even less than
that?

Shrimati Renu Chakravartty (Basir-
that): Once an allotment of time has
‘been made, the convention is that if
the discussion falls through, that
time is automatically taken over for
the next Bill I think, instead of
‘having a new motion before the
House we may continue according to
the old convention, that if there are
no speakers, it falls through.

Pandit Thakur Das Bhargava (Gur-
-gaon): I submit that the Business
Advisory Committee has .apportioned
time, and it is for the Business
_Advisory Committee also to reduce
that time, unless the discussion col-
Jlopses here or the House is agreeable
by itself to reduce the time: Now, it
is very debatable as to what is the
scope of the Bill. I will not take
the assurance of any Minister so far
:as the scope of the Bill is concerned.
T will go by the words in this Bill.

Mr. Deputy-Speaker: Of coure, it
is open to the House. Let us watch
‘the debate. In view of the statement
that this Bill does not apply to exist-
ing  buildings, the speeches will
‘naturally be short, and if we save

-time we do save time. Therefore, it-

is unnecessary to have an idea re-
garding this. Before the statement of
4he hon. Minister I wanted to as-
«ertain the views of the House as to
-what time should be allotted for
.general discussion and what time for
the amendments and so on. Will hon.
Members who would like to partici-
pate in this discussion kindly rise in
their seats? There are eleven.

Shri Kamath (Hoshangabad): What
about absentees.

Mr. Deputy-Speaker: I will make
provision for a couple of absentees.

7 DECEMBER 1955

(Control of Building 1716
Operations) Bill

Shri Radha Raman
Several others who are
also participate.

Pandit Thakur Das Bhargava: I
suggest at least four hours should be
given for general discussion and two
hours for amendments. These are
not the only amendments. Other
amendments are also coming. I have
given notice of about 17 amendments
more already. There are at least 25
amendments.

Mr, Deputy-Speaker: Amendments
do generally take time. There is no
meaning in hustling. , I have been
seeing it. We have only six hours in
all. If we have half an hour for the
third reading and 23} hours for clause
by clause discussion, the general dis-
cussion will take up 3 hours.

Shri Radha Raman: 3}. .

Mr. Deputy-Speaker: Then, two
hours for clause by clause consider-
ation and half an hour for third read-
ing.

Shri Radha Raman: I rise to sup-
port this Bill placed before the House
by the hon. Health Minister.

Mr. Deputy-Speaker. Hon. Members
will have 15 to 20 minutes each.

Shri Radha Raman: For the last so
many years Delhi has been develop-
ing fast, and it is a matter of great
disappointment that thig Capital city
which has a historic background and
is noted for its activities has got slums
in all parts of the City, and though
the Government has been trying to
check the haphazard growth, still
there have been agencies here and
there which have been doing what
they liked. If the Government wanted
to improve the conditions in certain
slums we have found there are many
more places which are created as
slums by these agencies. Naturally,
therefore, Delhi has been crying that
there should be a single authority
with powers to control the haphazard
constructions that have been going on.

(Delhi City):
absent will

As the hon. Minister just now point-
ed out, the scope of the Bill is limited,
and she wants that there should be
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an authority now, that should control
the future growth. This Bill has
nothing to do with the existing build-
ings and unauthorised structures ‘and
the previous assurances, it is said,
will continue to exist. The assuran-
ces that have been given before have
not been fulfilled by the executive to
the entire satisfaction of the people
who are living in Delhi, and there-
fore we have been always feeling
that unnecessary hardship is ‘ex-
perienced by many of the people who
are living in Delhi,

This is an interim measure and it
is the desire of the Government that
a full-fledged Bill should come after
one year. I feel that if this authori-
ty is created it will help the natural
and healthy growth of the town of
Delhi and New Delhi and I certainly
wish to welcome the Bill. But I have
my own doubts and apprehensions,
and they are that the authority which
is now being created will not be in
any way better than what we have
seen and experienced in the case of
the Delhi Improvement Trust.

The hon. Health Minister has just
now accepted that there have been
many acts of omission and commission
on the part of the Delhi Improvement
Trust. The people of Delhi have been
expecting that the recommendations
of the Birla Enquiry Committee will
be fully implemented but I have to
say with disappointment that most of
them have not been implemented.
Whenever the matter has been brought
to the notice of the Health Minister
she has said she and the Government
are doing their utmost. Still we find
there is no relief given to many people
who are living here and there.

It is the desire of the Government
to control haphazard growth, but un-
less the Government comes forward
with a comprehensive scheme of
developing housing in the surround-
ing areas of Delhi, it will be very
difficult to have this Bill properly im-
plemented., I am afraid, therefore,
that this authority which is being
created will bring more hardships on
the growing population of Delhi which
desires to have more living space, ana

432 L.S.D.
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many more houses of all types, for
the poor as well as the middle class
and upper class people. I am there-
fore rightly apprehensive that this
authority will serve a check to hapha-
zard growth but at the same time tend
to slow down the construction activity
in Delhi.

It is suggested that this authority
does not bar a person who wants to
construct a house to get permission
from the Government, but I know
that in the ordinary course if a per-
son wants to construct a house even
in the outskirts of the City, he has
to undergo a lot of formalities and
it takes some months or in some
cases a year before the plans are
returned duly approved. Sometimes,
there are technical reasons for which
the plans are disapproved and it
takes quite a long time to get them
approved. You can just imagine
when the desire on the part of the
people is to get living accommoda-
tion what such delays mean.

Mr. Deputy-Speaker: Hon. Mem-
bers who want to converse may
talk a little more slowly. I am
afraid there won’t be any quorum un-
less I am a little indulgent. There-
fore, let them not talk loudly. Let
the speech that is being made be audi-
ble. The other talks and speeches
need not be audible.

5 p.M.

Shri Radha Raman: I was saying
that there will be undue hardship
for these common people who desire
to construct houses on the plots in-
side the cities as well as in the out-
skirts. I have already submitted
that in the ordinary course, a plan
which is submitted either to the Im-
provement Trust or to any of the mu-
nicipal committees has to undergo so
many formalities that it takes an un-
usually long time to get their approval
and many a time, the plans are re-
turned for very technical reasons,
though they are prepared by a duly
approved architect either of the Im-
provement Trust or the Delhi or the
New Delhi Municipal Committee.
While it is true that the intention of
Government is to see that people
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should have better houses, they should
live in comfort, and that they should
build more actively and speedily so
that more buildings may come up, yet
I am afraid this Bill will put more
impediments in the way of persons
who want to construct new houses.
I hope the hon. Health Minister will
take this factor into account and see
that even if some extra expenditure
may be incurred, there will be no im-
pediments placed in the way of per-
sons constructing houses in the areas
which are declared to be controlled
areas.

Although it is said that this is only
an interim measure and that a full-
fledged measure will come up after
one year, yet I somehow feel that the

personnel of the Authority is not -

very happy and is not likely to
inspire confidence in the masses.
It is provided in this Bill that
the Chief Commissioner of Delhi
will be the Chairman of this Authori-
ty. It has also been provided that
there will be three representatives of
the Central Government—of course,
they will all be officials. Then. there
will be two representatives from the

Delhi State Government, besides the -

president of the New Delhi Munici-
pal Committee, the president of the
Delhi Municipal Committee, and the
Chairman of the Delhi Improvement
Trust. I find that all these persons
are officials. Even the presidents of
the local bodies are more or less
under the thumb of Government; and
if they want to take an independent
attitude on matters which relate to
the common people, they are not able
to do so, because there is always the
fear that Government may like or
dislike what they want to do. I there-
fore feel that there should be more
non-official persons on this Authority.
And it is my wish.

Shri Bhagwat Jha Azad (Purnea
cum Santal Parganas): Not wish, but
demand.

Shri Radha Raman: That the chair-
man should be a non-official; and that

he should be a public man. I also
find that there is no representative
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from this House on this Authority. I
feel that without the representatives
of Parliament, this Authority will not
carry much weight.

Considering the past experience,
and the disappointment which people
in Delhi have felt, it is very neces-
sary—though this Bill is only an
interim measure—that the Authority
should be such as will inspire con-
fidence in the people, and will effec-
tively fulfil the purposes for which
it is being created.

In spite of what has been stated by
the hon. Minister, I feel that this Bill
does not touch the assurances given
earlier. I am anxious to know what
this Bill will say about certain build-
ings which were under construction or
which were half-constructed, at the
time the areas were being notified as
controlled areas. I do not know whe-
ther they will be allowed to be cons-
tructed as scheduled or they will be
demolished; in case they are demolish-
ed, what will happen to the poor people
who own them. We have seen such
things earlier also. I can speak from
personal knowledge on this matter.
Nearabout the cities of Delhi and
New Delhi, the Delhi improvement
Trust notified hundreds of acres of
land for acquisition purposes twelve
or fifteen years ago; and those notifi-
cations stand even today. Thausands
of buildings existed on those areas
then, and thousands more have been
constructed on those plots thereafter.
Neither the Delhi Improvement Trust
nor any authority including the Delhi
State has mentioned anything about
those areas. The people are putting
in their money on construction of
buildings in these areas year after year
and they do not know what is going
to be the future of their buildings.
They do not know whether those buil-
dings will be demolished or they
will be allowed to remain as
they are. In spite of the fact that
they have sufficient money with them,
they cannot invest it on construction,
because they are apprehensive all the
time that the notification may be issued
any time for acquiring them and the
buildings that they construct may have
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to be parted with or demolished. So,
they have been living in discomfort
for the last so many years. But
no decision is being taken by the
Delhi Improvement Trust in regard
to developing these areas. If this
Authority comes into existence, and
it is notified that such and such area:
areé controlled areas, then what wil
happen to such cases? We do not know
also whether within the period that
Government have in their mind these
areas will be open for construction
purposes, whether there will be a
comprehensive plan to build houses
in those areas and so on. All these
matters in my opinion require a very
thorough consideration from the
House.

I fully realise that a Bill of thi:
nature is very necessary, and thoug .
it is an interim measure, it should be
welcome, because we do not want
that this historic city should in any
way be disfigured by all kinds of con-
structions which are going on here
and there, and that there should be
beauty surrounding this city which is
the capital of India. There should
be proper construction of buildings,
and there should be an authority
which will be able to control the
haphazard growth all round. At the

- same time, as I have suggested
already, there must be enough place
for free and healthy growth of build-
ings, and there should be no impedi-
ments in the way of natural growth,
because we are taking in every year
nearly 60,000 people from different
parts of the country, and the construc-
tion in the city either by Government
or by private enterprise is not enough
to meet the entire requirements. It
is therefore necessary that while the
control may be there, there should
also be a comprehensive plan to
enable those people to build new
houses and live in comport in those
houses.

[SarpAR HukaM SINGH in the Chair]

I do not want to take much of the
time of the House. I would only say
this that I have made certain sug-
gestions, and I hope the hon. Minis-
ter will give due consideration to
them. I welcome the Bill, though it
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is an interim measure. It is stated
in the Bill that it shall be deemed
to have come into force on the 22nd
October 1955, on which date the ordi-
nance came into existence, and shall
cease to have effect on 1st January
1957. 1 believe that January 1957
will be a hot month, because of the
prospect of elections throughout the
country.

Therefore, I suggest that this limit
may be extended either to the middle
of 1957, that is, by 6 months, or by
a year, that is, till 1958.

The other suggestions I have made
will, I hope receive the Minister’s
serious thought and I am pretty sure
that some of them at least will be
accepted, in the larger interest of the
people of Delhi whose number is 20
lakhs at the present moment, but is
increasing every year by at least
50,000 to 60,000. I support this mo-
tion.

Shri Mohanlal Saksena: I may
frankly tell the hon. Minister that I
am not happy at the Bill, for I know
that small concessions are inimical to
larger reforms. What Delhi requires,
what the whole of India requires is
a comprehensive housing policy from
the Government. There has been
haphazard growth in Delhi and round
about; it is the Government which is
responsible for it. After all, there
was an Inquiry Committee appointed
by the Government to go into the
working of the Improvement Trust
which had failed to fulfil the needs of
Delhi during the last 15 or 16 years.
After laborious efforts, that Committee
came to certain conclusions. The
report was submitted and recommen-
dations were made therein. Although
the Minister has been saying that
she had implemented the recom-
mendations, from what I know, most
of the recommendations have remained
unimplemented, with the result that
she had to apologise before the House
that whatever the errors of omission
an commission of the Improvement
Trust, we have to fogive and forget
them. How can these persons who
have no hoyses, no shelter to live
forgive them? This is their vital need
after food and clothing.
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Not only that. What has been the
policy of Government? While there
has been a socialistic pattern of socie-
ty, they have a capitalist land policy.
You want to control rent; you do not
want the rent to rise above a certain
fixed limit. All the same, whatever
building sites or plots are being
auctioned, go to the highest bidder,
to the persons who have plenty of
money to invest in land. They do
not do so for the sake of charging the
proper rent. Either they speculated
in land or they eract a building and
get sufficient return in some form or
shape. I have had some experience
of this. I have been in correspon-
dence with the Finance Minister and
I am sorry to say that he had failed
to appreciate the view for a change
in this policy of land to the highest
bidder’. My reply to him wag that it
might have been the approach of an
accountant or banker, but it could
not be the approach of a Finance Mi-
nister of a Welfare State. After all,
we aim to have a socialistic pattern
of society. It means that the rent is
not to go above a certain fixed limit,
beyond the means of the average peo-
ple. Now, when Government itself
sells land to the “highest bidder’ that
means that that person has to invest
more than the value of the land justi-
fies.

The Finance Minister is for a hous-
ing programme - of Rs.. 75 crores.
Government would lose something
like Rs. 25 crores. Maybe so. But
I say even if the Government lost
Rs. 25 crores, it is going to save in
some other items. If there is no pro-
per housing, you will have to spend
more on hospitals you will have to
spend much more on jails and courts
to keep law and order. When people
are living in one room sometimes—
more than one family in a room—what
can you expect of them? In Delhi. I
know there are persons who are
spending their time even till midnight
in open places during summer. What
can you expect of them? They have
rio place to go. If the Government
makes a sample survey of these
houses, it will be found that these

7 DECEMBER 1955

(Control of Building 1724
Operations) Bill

houses are accommodating more

' families than one, more families thar.

they were meant for. They are
practically living in slum conditions.
A house meant for a family of four or
five members is accommodating ten
members or more. You remain
silent and offer no solution. The
Chairman of the Improvement Trust
was deputed to go to Europe and
study the problem of housing. He
came back and submitted a report.
That was 18 months ago. It has been
lying in government records. Whzt
action has been taken on his recom-
mendations? The Chairman of the
Improvement Trust recommended
that there must be a housing policy
and it should be socialised housing.
Not only that; he also recommended
that we should not have this policy
of selling land to the higest bidder;
it is altogether opposed to our socia-
listic pattern of society. This practice
is  not followed even in a
capitalist country like Great Britain
or Japan. There land is not sold to
the highest bidder. It goes not
according to the means, but accord-
ing to the needs of the man. The basic
thing is that he must have land on
which a house can be built. He will
not run away with the land. You
want to make him invest in land.
When I had a talk with the Finance
Minister, and told him how land was
being disposed of in Delhi, he was
surprised that land was even more
costly in Delhi than in Bombay. So
the Government has been silent. The
Government has not yet studied the
report of the Chairman of the
Improvement Trust who was deputed
to go and study housing conditions in
Germany, Finland, England and other
European countries. I have read that
report. I shall be glad to know what
action has been taken'on that. I ex-
pect that before the next Five Year
Plan passed starts, Government
will come out with a comprehen-
sive housing policy, with a land
policy which should be socialistic.
Land should not be sold to the
highest bidder; it will go accord-
ing to the needs of the people.
Because if a person can have a plot
of land, I can tell you it is the biggest
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incentive for him to build a house
So before setting up this temporary
authority, they should have decided
all these questions. But no decision
has been taken. So I want that some-
thing should be done before the next
Plan starts.

Now, you say you will stop con-
struction. I am in favour of stop-
ping haphazard construction—I have
been pressing for it for the last five
years. I have pleaded that land deve-
lopment should be treated as a public
utility service, What action has been
taken on that? Government sells to
the highest bidder. Thereby it raises
the price of land. These companies
which are now dealing with land de-
velopment get land cheap and sell it
at a considerable profit. After all,
these companies, do not invest much
money. Why can not the Govern-
ment act like this? Government can
come to an agreemeni with these

' Jandowners. .Afterwards, they can
develop and sell this land, after mak-
ing plots. There will be thousands of
plots of land to be sold. Why could
not the Government do it? So, what
I submit is that if you are going to
have this temporary authority for
only a year, and Shri Radha Raman
has pointed. out, after that you may
have election and you may not have
time to bring in a comprehensive
legislation till after another year. I
would, therefore suggest that if
you want to have this Bill, by all
means have it but only for five or six
months, Before that you must have
a comprehensive Bill and that authori-
ty will tackle the problem of Delhi
in an effective manner,

As to obtaining permits for build-
ing, I know how much money people
have to spend for securing the per-
mission from municipal boards and
other authorities. How much time
they have to waste. A doctor, who
is my family doctor, told me he had
to spend Rs. 500. Why should he
have to spend? Why cannot those
municipal boards and Improvement
Trusts have model plans? They can
choose say—these are A. B. C. and D
plans. In such and such places
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A type buildings can be put up. I
somebody wants to make a variation-
or to have another plan, let him spend
money over it. But this will not be
done because there are vested in-
terests. Even if the Chairman or
sombody else wants it, it cannot be
done. I know and it must be within
the knowledge of other Members who
are in touch with the people of Delhi
who must be coming and telling them
how these building permits are being
delayed considerably in Delhi,

For some time I have repeatedly
made suggestions why should not we
have double storeyed building in
New Delhi. After all, when New
Delhi was built it was as a town it
was meant only for a few lakhs of
persons. The population was only
about 5 or 6 lakhs. New Delhi used
to be a deserted town during summer.
But, since then what has happened.
We have got about 20 lakhs. There
might have been some justification for
having these big buildings, big bunga-
lows and extensive lawns whose
rent does not even cover the mainten-
ance of the bungalow. I have said
that more than once and I am not
yvet had satisfactory response.
Not only that. Now, the Government
have allowed one bungalow to 2,
something like that, Why should you
have such extensive lawns for these
bungalows when we know that there
are thousands of persons who have
no place to live in? You say, why
not go and live on the outskirts of
the city? But, what about transport,
what about business? What about
schools? These facilities will not
be provided. So, when this authority
comes into being, I am afraid, they
will say erect some houses here and
some there or something like that
But, are people going to erect houses
like that? My own suggestion is this.
In Old Delhi and New Delhi you
have got plots of land which can be
utilised.

I may tell you that in 1950 a foreign
architect had made a suggestion. He
submitted a proposal that he could
develop land from Jumna Bridge to
Rajghat just like the Bombay Marine
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Drive area. He said that he did not
want anything and was prepared to
pay what Government may charge
for about 200 bighas of land. He was
prepared to pay at the rate of
Rs. 5000 per bigha, by way of nazrana
and he said he would develop it into
a garden town. I have not heard
anything about that proposal, It
was sent to the Prime Minister and I
think he must have sent it to
‘some Ministry. This area was
reserved as a green belt. I do
not know how Government is going
to have a green belt and who is go-
ing to pay for its maintenance. Why
not we build that up? Even if the
State Governments were given land
from Rajghat to that place, they
would have erected their own build-
ings for the Ministers of those Gov-
ernments who have to come and stay
here. Therefore, instead of the Gov-
ernment of India taking the responsi-
bility for developing and maintaining
that land, the burden would have
fallen on the State Governments. But
nothing is being done. I am sorry, I
am pained, I am ashamed that during
the last 5 years notwithstanding the
fact that we have a Housing Ministry,
a Health Ministry, and we have had
many speeches, promises and assur-
ances from them and others but noth-
ing has come out.

So, Sir, I feel like not supporting
the Bill, but I will support it be-
cause I have to support. I am not sup-
porting it with the whole of my heart.
I would like this Bill to be limited
only to 31st March, 1956, so that the
Government may be compelled to
bring in a comprehensive Bill. After
all, this Ordinance which was passed
could have been passed even earlier.
Why was it not passed earlier? This
Bill was introduced only last Satur-
day. I-was under the impression that
the Bill is going to come in the next
session. I was not even prepared for
jt. The Health Minister says that it
is a non-controversial Bill and it
will take ten minutes. Go to these
places. You will see that they have
Yuilt housey there because they want-
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ed to build some shelter somewhere.
If you can give them land in Delhi
they would have built there. There
are owners of these slums who would
have developed them if they were
given some plan. You are following a
dog in the manger policy, You are
not developing yourself and you are
putting restrictions in the way of
others. I would make a suggestion
that there should be zoning. If you
make rules that no land which has
not got a sewer, which has not got
electricity and water services can be
developed, I think it is wrong. I
wish to have all these services but
you must know that there are towns
and cities where there are no sewers
today. Even in big towns they are
not. So, we must know what we
have, what we want to have and what
are our means. So, it would be
much better if we divide the whole
of Delhi into zones and say such and
such zones will be A class, such and
such will be B class and they will
have such and such services, some
will have all the services and some
will have a few. There is no use is-
suing instructions that you must have
all these services; otherwise, you will
not be allowed to develop. Of course,
they won’t develop. But, what will
happen? How are the persons who
need houses to be accommodated?
Therefore, my suggestion is that this
authority should be instructed that
they must not expect that the whole
area will be developed like New
Delhi. It might be developed like
smaller towns. But, we must have
different zones and definite instruc-
tions that there should be defferent
services for different zones. If you
can have all the service, well and
good. But, will this be within the
means of those persons who are go-
ing to build houses? This is a ques-
tion which you will have to consider.

You are not only going to frame
rules but you are going to give power
to the authority to frame rules. In
the first instance, the Government of
India will frame the rules; later on,
the authority will frame the rules.
But, I would like that the rules should
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be placed before Parliament as in
other cases. If there is anything
which the people feel undesirable
they can be altered and it should be
laid on the Table of the House im-
mediately after they are made.

Another suggestion, why not have
all Members of Parliament from
Delhi State in this authority? After
all, they are not going to be paid
Members. Let us just know the views
of the people, You are having two
Members of Parliament; why not
have all the Members? After all,
Parliament is passing this enactment.
It is given power to make rules. Why
not have all the 5 or 6 Members of
Delhi who are with us. They should
be .ex-officio members like the Chair-
man of Improvement Trust or the
Chairman of Municipal Boards. They
will be better able to represent the
views of the people as well as the
wishes of the Members of Parlia-
ment here.

I think I have taken much time of
the House but on a question like
this I have been feeling most. What
has hurt me most is the sight that
people here in Delhi should be so
living—two families in a house which
is meant only for one family. You
know what it means. It affects the
health and  morality. Our talk of
socialistic State means nothing to
them, Even in Japan you know you
can have two rooms. But, if you
want to have more you will have to
pay additional tax. Similarly, in
England if a person has got a house,
he will not be allowed to build even
a small hut. But, here if your
purse is long you can build any num-
ber of houses, you may build even
swimming, pools and everything.
What is this I ask? You should not
allow a person who has one house to
build another house. You must have
a policy like that. Otherwise, you
come in the way of others who want
to build houses. If a person who has
got one, or two buildings wants to
build a third house, then he is not
enly having land which might have
been available for others but he is
using building material which is
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scarce. Therefore, we must have a
comprehensive Bill if we want to re-
move this shortage of houses and to
solve this housing problem. Unless
we do that, I think, we shall not have
made Delhi what we want it to be,

Dr. Suresh Chandra (Aurangabad):
I entirely share the feelings and
sentiments expressed by the hon.
Member who has just spoken, but
unfortunately I do not entirely agree
with what he said because this is not
the proper time to express all the
sentiments. The present Bill seeks to
enact the provisions of an ordinance,
which was promulgated some time
ago, as an Act of Parliament. As the
hon. Health Minister has said pre-
viously, the object of the Bill is to
constitute an authority for checking
and regulating the large number of
buildings which are being put up in a
haphazard way. I feel that it is high
time that such an authority should be
constituted. I, however, differ from
the Health Minister that by introduc-
ing a Bill as an interim measure, the
purpose for which this Bill is being
introduced in the House is not going
to be served. Those of us who live
nearly seven months in Delhi and
have the time to move about and
observe things in and around Delhi
find that a really large number of

" buildings are being put up in a very

haphazard manner, and the result is
that- a large number of slums are
created in the capital of this great
country. If the purpose of the Bill,
as the Health Minister has pointed
out, is to check and regulate the con-
struction of these buildings, it is Very
important that within a few months,
she should bring forward a compre-
hensive measure by which we will be
able to check completely this haphaz-
ard way of constructing buildings ana
also solve the problem of housing.
Simply by constituting a Development
Authority, I do not think that matters
will improve much because we know
that an Improvement Trust exists
here already and a lot of money has
been spent on the Chairman who
went abroad and visited Germany and
other countries, but I do not know
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what happened as a result of his visit
to Germany and other countries. We
would have very much liked that the
reports on his visit, should have been
placed on the Table of the House so
that we may be able to judge the
results of his research on this ques-
tion in other countries. Unfortunate-
ly, nothing has been done. If we
want another authority on the lines of
the Improvement Trust, it is not go-
,ing to solve any problem.

Though the object of the Bill is
limited, in the Statement of Objects
and Reasons it is stated:

“With a view to the speedy and
efficient handling of the land and
housing problem in Delhi, it is
proposed that there should be a
single Authority to deal with the
planning and development of the”
urban area of Delhi instead of the
existing multiple authorities
operating in the field.”

That raises a bigger problem of
housing. I feel that there has been
no method for constructing buildings
and the master plan, which was there,
was also smashed and so I do not
understand why there should be an
interim measure like this.

Mr. Chairman: I hear subdued
noise all round and I find some hon.
Members have their backs turned to
the Chair, which is objectionable, If
they have something important to
talk, they can go out to the lobbies.

An Hon. Member: Then there will
be no quorum at all.

Mr. Chairman: The bell is being
rung.—Now there is quorum and the
hon. Member may continue.

Dr. Suresh Chandra: Before a com-
prehensive measure is introduced in
this House by the Health Minister, I
would suggest that when this De-
velopment Authority is constituted,
they should see to it that no haras-
sment is caused to these people who
want to construct houses not in a
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haphazard manner, in view of the
acute shortage of housing in  Delhi.

Another point which has been
raised by my friend who spoke before
me is about the land in New Delhi
which already exists and which is the
privilege of only a few people, He
mentioned the existence of very big
bungalows in certain areag of New
Delhi and I entirely associate myself
with the views he has expressed about
them and there is absolutely no ground
or reason for anybody in this country
to have a big bungalow when a large
number of people have to share one
room. Where is the need for a small
family to have a big bungalow whiie
a big family has to share one room
in this country. I would suggest that,
while this Bill is being introduced
the Government should go into the
question of housing in Delhi and
come to some concrete suggestions
which can be implemented.

Mr. Chairman: Again I would re-
quest hon. Members to be silent ag it
is difficult to follow the speaker when
so many voices are audible.

Shri D. C. Sharma (Hoshiarpur): I
heard only one voice and that was
Dr. Suresh Chandra’s,

Dr. Suresh Chandra: If the hon.
Member's voice was a little less, my
voice could be better heard.

Mr. Chairman: Let the hon. Mem-
ber continue without exchanging re-
marks.

Dr. Suresh Chandra: I was suggest-
ing that in view of the acute short-
age of accommodation in Delhi, no
harassment should be caused to those
people who want to construct houses
which will not be haphazard con-
struction.

I whole heartedly support the view
expressed by Shri Radha Raman that
the Chairman of the Board should be
a non-official and I would ' go even
further and say that if a Member from
this House belonging to Delhi is
associated with it, it would be better,
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With these remarks I would again
request the Government to go into
the question of housing in Delhi and
to bring a comprehensive measure as
soon as possible so that the whole
question may be solved and the city
of Delhi which is now -a city of
tombs and a city of slums may not
remain a city of tombs and a city of
slums but become a city of beauty,
pomp and pleasure.
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Mr. Chairman: Is the hon. Member
addressing the Chair or somebody
else?
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Mr. Chairman: I would be glad to
receive this compliment but I thought
it was being addressed to somebody
else,

Shri Nandlal Sharma: I hope it is
not unparliamentary?

Mr. Chairman: No, no. I have no
objection; rather I wanted it to be
addressed to myself,

Shri Kamath: It is heavenly, Sir.
=A™ s[wi . q@a

“Jaar’ wsx entaT dET

Mr. Chairman: Therefore, I raised

the objection that the hon. Member
should address the Chair.

Shri Nandlal Sharma: I suppose
you knew that.

st Wo wWo mmf . Fmar’
T et w ¥ gfer @

s Az wwt 9 g
# zwf oy #1 gz FE FO _fegd
gepa v faww &

Mr. Chairman:. Let there be no
discussion on this question. The hon.
Member may continue his speech.

“Taar’ mex eNtEw §
Mr.IChairman: That is not the moot
point now.
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Pandit Thakur Das Bhargava: Cor-
ruption is rampant there also.
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AL fRfafes grefan
FTERE (Trate s frer) &%
X g 5w & so gfe wq AW
() g TER F § 1 @@ -
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fafoeaw gefar s «wew
Fuar § 1 3w s fad @@ @
T & g A AT T AR
W ¢ fea @ & fF g9 e 9w
a1 fadt 7 it o far 59 = A
aT A & 1+ A Y q@rr amar §
Tt T SR Aifer g, faeen
gnft, @l aX = e |9 g,
fFT Fg F N = Gesw (e
gfeFrd) § 9 T 9EK AR AR
BT &1 e @R F §, TR
FTATH WS OF g TG g | Awn
Fqu fmifem g sm e ¥
TS Y I A e (feh fao)
T fawar & foed a9 ¥ N
A FrEe g @w (@ wEe
MoeT) & waea GaT @ A @R
& sifdy (wfewr@) & frasw
T AT E A @ I
7% 7% FEw § SR faaw
oA} FY AfRE FAES § W
IH F QA &1 T FAAT TH
g fr fom & faoel 3 @ R @@ &
ST arferar &, Sfe ag 9« faegw
T (earft) g § WK o9 O
T fad § a9 aF 99 F1 W gwita
ot 2 g W TaEe ¥ fa¥ uw
g @ A ¥ F gwwar g
6 o9 3 g9 qE Y qE FW X
o} s ¥ FT F ae FW IS |

wgi  @® it & sfaffee
FAE §, IO TEH T AT
wgdai awear g fF v feeett wafafa-
qe FXA (FrCfew afufa) & s
arfear, sw 4 fedt mfafae
W F U ® fagr @ § wemEw
N EyER e (g )
* g (wfa) & Sw ot faan,
& gEer Wi faest Tod ¥ WET € |
& & A 6 SR (e W)
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[ Ta=r sy
grgE ofY 1 ST it T e
T g FTwAmadiigs
ween g wifed, ¥ W ¥ wiw §
.9 U ¥ 9 J FW a1 g5
Tfe® | A & St Tow R
#} A F wfafafy amoe & 57 &
TAAFAT e el o § ¥ w1
¥ ¥ ow g 1w wafEd
F U T g 9T FT AT -
AT § FEE I aw Ty qfeadt
FF qedw § S wmfawax
gfom & w3 & ok w7 #@
THETl 1 oF gfom @ =i awg
Tow FFAT R | W ol Wy wedw
& 5 @@ g § @& efom aa=x
TET FoT AT |

6 P.M.

M|H FAET qg W U fE R
st fr felt ool @R T
e (qearg afafa) # & =
=< frar g & fF faelt & W=
¥ & T wRiaEr & fod T
gEEEa & 3t o 3w 7 foge
(wfade) s o, 59 a9 99 & qr
mar § fF foeelt o wedy gy e
Yo TR ¥ F0a 4 e wrwr fawely
A A F@HL qEdET 0 AT
AT & awwar g wa fo S
F AHRET A AAGHAT g ST
EIR FE Lo AT 2 W@ F FOA
1 A @ @ (wfewrd)
¥ fragT o 9gaT § 5 e ww
AR WM (T-T ART) FAR FT
fog & f& 07 mfaa) & fod s
w1 e w1 W foe F &
1 § fF R faea W (S<9 7=
) F o gwe (wfhww) e
%, fafest e (Weg aW1) & o U
3, e faew W (Fre wema)
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F R0 TTHe § TR T, (afw aw)
F 3o TTET § WX & W & 3o
T § R IR ag gue faar @
f& e Fw e F fod oo wF
6T (o T AR AT o T FiE
Faew @R Eaw afed L
e s & fad e are
TgS FIE & 9 A W wwr oAy
AT qFRT QR 9T T G T
g ™ A WY www A v R
F fod aoee (weama ) s Tfed
X 7g W a@ Fouw afgd fE o
F T R gE FAaE d qF 6K
™ g gfaami ¥ | &1 a<Ew
FET AIfEd
MAAITEFR@ a1 fF
Y afeE w1 fom § b T @
® wE ¥ g wfgd skowd gn
F aw I fod el 1 e
gt =fgd
An. Hon. Member: It is already
past Six.

Mr. Chairman: We rise at 6-05.

off Aaw el - ST fF R
arga A &g fF agar &1 qer afe
# A AT A § WX W FW &
qiet #Y fawna 1 oY § 1 T W
f&r 1 B O & ey fed f
o AT FT I @ 9 T @ w
T @ & I arfd g IX Ty FY
feara WEGW 7 @ AT fEeal # aqac
qY faear @ 1 T AT & aga
ag 7E § W THET I qg W g F
faeeft &7 &% WY 9gS aga BIeT 47 7Y
o™ aga 98 wr § 1 feeE e gww
AAEIE F T, o AANE F I W
7O & T qF B TE § | A W
Ro wr@ afedt & fod ol s
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EEH A qAWE | Wh T T8
a&q G aarg F awgar w1 oM ™
a@ § % s @r g fe et 91
10 qT O faw @ ) TEE | gy
sar 5 a9 Q@A T Sg qG 9T
afe grgg Y axg § A g Tnfgd

qNH ATAL AT F qE AV I
5t feawy (faswfag) frar, Sad amawr
FE FET AT EATE | T ag &
78 W R § 6 A SR R S
At fegeg FT AT I AT A9 T
qefaal # U @ F9 I99 FE
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sfes €T AR I AT § AT
& o |

FRT F § AEAT HARAT ST & WK
T A & fraew %0 5 g7 9w
I w7 A W AR TR AWA H
AR FT A FL AR @ AR g A
ww ofae § s 9 o g
@A § I A fagy =@ T
6-05 p.m.
The Lok Sabha then adjourned till

Eleven of the Clock on Thursday, the
8th Decembe®, 1955.





